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STATUS REPORT AS ON 28.07.2020 

 

IN THE MATTER OF O. A. 669 OF 2018, 

MARVADA AMRUTLAL BECHARLAL VS. STATE OF GUJARAT –  

ASHAPURA GROUP OF COMPANIES, KUTCH. 

 

Vide the last order dated 20.11.2019 in the present matter, this Hon’ble Tribunal directed 

GPCB and CPCB to examine and oversee the remediation process of groundwater and gypsum 

removal by the industrial unit i.e. Ashapura Perfoclay Ltd., in addition to conducting periodical 

checks.  

 

GPCB has duly complied with all the said directions of The Hon’ble Tribunal and continues 

to follow the same. A joint monitoring was carried out by CPCB & GPCB on 31.12.2019, 

06.02.2020 and 16.03.2020. GPCB has closely monitored and inspected unit on 20.03.2020, 

18.04.2020, 12.05.2020, 19.06.2020 & 27.06.2020. 

Previously GPCB has submitted Status Report to The Hon’ble NGT on 06/07/2020. 

 

Subsequently, considering compliance monitoring report and unit’s submission incorporating 

the GITCO’s reports for site which are cleared and 13 site which are not cleared, GPCB has 

extended revocation order further for three months vide order 10.07.2020 with conditions 

mentioned herein. Copy of revocation order is attached herewith as an Annexure-1. 

 

GPCB officials inspected unit on 21.07.2020 and status is as below; 

 

Status regarding Gypsum Disposal: 

 Out of 39 locations, waste gypsum has been lifted from 26 locations and rest 13 locations 

are still occupied with waste gypsum.  

 Out of 13 locations, unit has started plantation on 2 locations as per recommendation of 

Gujarat Industrial and Technical Consultancy Organization Ltd. (GITCO).  

Status Report of 13 Gypsum Locations is attached herewith as an Annexure-2.  

 Unit has disposed 101742 MT Gypsum waste to cement industries for co-processing & 

42271 MT for the back filling to abandoned mines during 1st January-2019 to 21st July-

2020.  

Data submitted by the unit is attached herewith as an Annexure-3. 

 

Status regarding Groundwater Contamination & Restoration: 

 With respect to Ammonical Nitrogen:  

o Unit is using fresh lime for neutralization process. 

o The analysis results of Ammonical Nitrogen (NH3-N) at GW-5 location, first 

increased slightly from 33 to 35.84 mg/l and then it is continuously decreasing from 
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35.84 mg/l to 6 mg/l and at GW-6 location, the Ammonical Nitrogen concentration is 

continuously decreasing from 55 mg/l to 8 mg/l. 

o The trend of the Ammonical Nitrogen analysis result for GW-1 & GW-8 location is 

fluctuating, ups and down. 

o As per latest report, the concentration of Ammonical Nitrogen is slightly increased in 

bore well GW-2.  

o As per latest report, the concentration of Ammonical Nitrogen is not detected in bore 

well GW-3, GW-4, GW-7 and GW-9 & GW-10.  

 

 With respect to TDS:  

o Presently, the TDS concentration is higher at all the locations (1912 – 7550 mg/l). 

The trend of TDS analysis results for all the locations are fluctuating variably and it 

is difficult to conclude about the impact of restoration process on the TDS. 

o As per third party GITCO’s conclusion; The elevated level of TDS is as per the 

ground water quality pattern of the region. 

 Continual long term efforts will be required to restore the water quality up to satisfactory 

level. 

 Unit has constructed three nos. of groundwater recharge well which may help in 

restoration process. 

Analysis report of bore-well water in and around the unit premises is attached herewith 

as an Annexure-4. 

 

Regarding Environmental Damage Compensation: 

 District Level Compensation Committee (constituted as per the Order of Hon’ble 

High Court in Special Civil Application No. 9699/2008) has assessed 

compensation of Rs. 31.65 Lacs and matter is forwarded to Principal District 

Judge, Kachchh at Bhuj on date 15.07.2020 for further action. However, GPCB 

has recovered Rs. 97, 50,000/- as an environmental damage compensation on 

18.06.2019 and forfeited bank guarantee of 15 lacs on 02.05.2019, this is kindly to 

be taken in to consideration. 

Minutes of meeting of District Level Compensation Committee dated 06.07.2020 

is attached herewith as an Annexure-5. 



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 01 0
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REVOCATION ORDER OF CLOSURE ORDER ISSUED UNDER SECTION 33(A) OF

THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT-1974.

WHEREAS you are having an industrial plant located at Sr. No. 167, Vill: Ler, Near

Bhujodi, Tal: Bhuj, Dist-: Kutch.

AND WHEREAS the Gujarat Pollution Control Board has granted Consent to

manufacture products mentioned in Consent order no. AWH-93521, which is valid upto

24.6.2023 with subject mentioned therein.

AND WHEREAS, the closure order was issued by vide letter no. GPCB/CCA-

KUTCH-27(g)/GPCB tD 17774t463339, dated 26to7t2o18. Thereafter on basis of

inspection report anci your submission revocation order for three months was issued on

27tOBl2O18. lt was extended for further three months on 10/1212018 and on 0210512019

with conditions stated in it.

AND WHEREAS, considering the observations of inspection report and Hon'ble

NGT order in matter of O.A. 669/2018 the closure was re-implemented u/s 33(A) of Water

Act on 1110O12019 with immediate effect.

AND WHEREAS, with reference to observations of inspection report and

compliance report of unit, the trial revocation order was issued for one month with 50%

production manufacturing capacity on 2510712019 and on 2810812019 with conditions stated

therein.

AND WHEREAS, with reference to observations of inspection report and

compliance report of unit, the trial revocation order dated 2710912019 was extended for

three months with conditions stated therein.

AND WHEREAS, with reference to reports of M/s. Pollucon Laboratories Notice of

Direction u/s 33(A) dated 1911112019. Further with reference to joint inspection report of

SEIAA and RO, GPCB Notice of Direction u/s 5 of E(P) Act - 1986 dated 2410112020 was

issued.

AND WHEREAS, with reference to observations of joint visit reports of CPCB and

RO, GPCB the revocation order was extended upto 2310312020. Thereafter due to COVID

- 1g pandemic situation and as per office order dated 3010312020, the revocation order was

considered to be extended up to 30/06/2020'

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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AND WHEREAS you have applied for Revocation along with progress report and

third party report i.e. reports from GITCO for sites which are cleared and 13 sites which are

not cleared. ln this reference RO officials visited unit on 1910612020 following observations

were made;

(1) During inspection line 3, 5 & 7 were in operation.

(2) The construction work of 5 nos. - circular tanks are going on near intermediate

RCC storage pond for upgradation / modification of ETP.

(3) Unit has provided CEMS & second ground water recharge structure.

( ) Out of 39 locations, gypsum waste has been lifted from 26 locations and rest 13

locations are still remaining.

(5) There is no progress in gypsum lifting activity after 16th March , 2O2O due COVID

- 19 pandemic situation.

(6) The total gypsum disposed during Jan'19 to May'20 is 89555.5 MT to cement

industries for co-processing and 37372 MT for back filling into abandoned mines.

(7) For remaining locations i.e. 13 sites where gypsum waste still there, unit has

approached M/s. GITCO to carry out study and analysis w.r.t. impact on

surroundings due to gypsum waste dumped. The unit has submitted both the

reports of GITCO.

AND WHEREAS, the matter O.A. 669/2018 is pending before Hon'ble National Green

Tribunal.

Under the circumstances, l, Smt. U. K. Upadhyay, Environmental Engineer, Gujarat

Pollution Control Board is hereby directed to extend the revocation order for THREE

MONTHS from the date of issue of order with following conditions:

1. To submit the time bound action plan for 13 sites in reference to GITCO report.

2. Out of 13 sites there are 4 abandoned mines, for which unit shall submit the closure

plan approved from competent authority and action plan after closure of mines.

3. Unit shall provide piezometric wells at 13 sites for monitoring of ground water and carry

out quarterly monitoring of ground water and soil to assess the impact of gypsum over

it. The report shall be submitted quarterly to RO, Kutch (West) and Head office,

Gandhinagar.

4. Unit shall manufacture product as per the existing CCA and unit shall comply with all

the conditions of the CCA and Amendment thereof.

5. Unit shall maintain the record of the production, spent acid generation, gypsum

generation and its disposal on day to day basis and shall submit monthly data to
Regional office, Kutch (West) and Head Office, Gandhinagar.
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-
GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone :(079) 23226295
cpCB Fax :(079) 23232156

Website : www. gpcb. gov. in
6. Unit shall comply with the conditions for the storage, handling and disposal of gypsum

as per CCA conditions.

7. Unit shall submit the progress report for the disposal of gypsum on every 15 days and
also maintain the record of the same.

8. ln no case the gypsum waste shall be disposed at any other places. lf such
observations are made unit shall be held responsible.

9. Not to operate new plant without prior permission of the Board.

10. To continue the ground water remediation and restoration activity. Unit shall provide the
recharge wells to maintain the ground water table.

11. Unit shall continue to use fresh hydrated lime for neutralization process.

For and on behalf of
Gujarat Pollution Contlol Board,

,x/
/

NO: GPCB/ CCA-KUTCH-27(2O/ GPCB tD-17774t
ISSUED TO:.
Ashapura Perfoclay limited
Sr. No. 167, Vill: Ler,
Near Bhujodi, Tal: Bhuj,
Tal: Bhuj, Dist-: Kutch

(Smt. U. K. Upadhyay)
Environmental Engineer

Date:

COPY TO: -

To,
1) The Superintendent Engineer (SE)

Paschim Gujarat Vij Company Limited (PGVCL),
Division office, Power House compound,
Hospital Road, Bhuj, Dist - Kutch - 370110... ... I am directed to request you to

extend the supply of
electricity for THREE
MONTHS from date of issue
of this order to the industrial
plant of M/s Ashapura
Perfoclay Ltd, located at
Survey No. 167, Vill: Ler, Nr.
Bhujodi, Anjar- Bhuj Highway,
Ta. Bhuj, Dist. Kutch.

Clean Gujarat Green Gujarat
J

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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2) Senior
G water

er,
lnfrastructure Ltd, (GWIL)'

r MuniciPal Bore Well,
No.4, Anjar, Bhuj HighwaY' DIST: KUTCH - 370106 .l am directed to request You

to extend the water suPPlY

for THREE MONTHS from

date of issue of this order to
the industrial Plant of M/s

Ashapura PerfoclaY Ltd'

located at SurveY No. 167'

Vill: Ler, Nr. Bhujodi, Anjar-

Bhuj HighwaY, Ta. Bhuj'
Dist Kutch.

For and on behalf of

Gujarat Poll Control Board,

v
(sm K. hvav)

Envi ronmental Engineer
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Annexure -1 

Status of  remaining 13 locations as on 21.07.2020:- 

Sr. 

No. 
Location 

No. 
Location/Place 

Current 

Status  

As per 

DILR 

record 

Photo  

1.  1. 

Behind Lehriya 

Hanuman 

Temple, 

Old stone mine, 

Kukma Village 

 

23º 13’ 21” N 

69º 46’ 21” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

backfilling of 

old 

abandoned 

stone mine. 

Survey 

no. 335, 

Village: 

Kukma 

 

2.  4. 

Old stone mine 

of Prakash 

Patel, Survey 

No:331, 

Besides old 

Hot Mix plant, 

Kukma Village 

 

23º 13’ 16” N 

69º 46’ 3” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

backfilling of 

old 

abandoned 

stone mine. 

Survey 

no. 337, 

Village: 

Kukma 

 

3.  5. 

Behind khatri 

mills, Besides 

of above site, 

Traverse 

survey no: 331, 

government 

land,  Kukma 

Village 

 

23º 13’ 20” N 

69º 45’ 58” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

backfilling of 

old 

abandoned 

stone mine  

Survey 

no. 331/3, 

Village: 

Kukma 

 



4.  7. 

Natural drain 

between farm 

of  

Dinesh 

Maharaj and 

Govind 

Vanker, survey 

no : 218,  

Kukma Village  

 

23º 11’ 56” N 

69º 46’ 47” E 

No progress 

observed. 

 

 

 

Survey 

no. 218, 

Village: 

Kukma 

 

5.  10. 

Besides of 

Kukma- 

Lakhond 

village Road 

 

23º 13’ 50” N 

69º 46’ 48” E 

No progress 

observed. 

 

It is observed 

that gypsum 

is dumped 

along the road 

side for 

leveling 

where 

underground 

drainage 

system of 

Kukma 

Grampanchay

at is laid 

down. 

Travers 

Survey 

no. 331, 

Village: 

Kukma 

 

6.  11. 

Vrundavan Gir 

Gaudham, 

Shree 

Swaminarayan 

Mandir, 

Besides 

Ashapura 

Colony, 

Bhachau Road 

 

23º 13’ 49” N 

69º 46’ 48” E 

 

During 

inspection 

gypsum is 

observed 

covered with 

silica sand. 

Travers 

Survey 

no. 331, 

Village: 

Kukma 

 



7.  14. 

Land of 

Lakhond 

Village 

 

23º 15’ 12” N 

69º 46’ 41” E 

No progress 

observed. 

 

 

Survey 

no. 331, 

Village: 

Lakhond 

 

8.  15. 

 

Adjacent above 

site as 

mentioned in sr 

no (14). Land 

of Lakhond 

Village 

 

23º 15’ 11” N 

69º 46’ 40” E 

No progress 

observed. 

 

 

-- 

 

9.  17. 

China Clay 

mine of 

Vastabhai, 

Village 

lakhond, 

Abandoned 

mine 

 

23º 15’ 39” N 

69º 47’ 17” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

backfilling of 

abandoned 

china clay 

mine. 

Village: 

Lakhond 

 



10.  18. 

On 

Government 

land on 

Padhdhar 

village 

 

23º 14’ 29” N 

69º 48’ 44” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

leveling of  

low-lying 

area. 

Tavares 

Survey 

No. 741/ 

paiki 

Village: 

Padhdhar 

 

11.  26. 

Pithoradada 

Mandir,  

Ler Village. 

 

23º 10’ 23” N 

69º 46’ 05” E 

No progress 

observed. 

 

Gypsum is 

dumped for 

making the 

side slope of 

land at 

temple. 

Tavares 

Survey 

No. 151, 

Village: 

Vadava 

 
12.  

38. 

Maldhari 

Mangal Mandir 

Chhatralay, 

Bhujodi  

 

23º 13’ 45” N 

69º 44’ 09” E 

During visit, 

it is observed 

that unit has 

started 

plantation. 

 

Silica sand is 

observed on 

the top of 

gypsum.  

 Tavares  

Survey 

No. 158, 

Village: 

Bhujodi 

 



 

Note:- Out of 13 locations, unit has started plantation at 02 locations. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

13.  

39. 

Shri Vakal 

Mata Mandir, 

Village: 

Bhujodi 

 

23º 13’ 35” N 

69º 44’ 41” E 

During visit, 

it is observed 

that unit has 

started 

plantation. 

 

Gypsum is 

dumped for 

leveling of 

low-lying 

area. 

 

 

 

 

 

Tavares 

Survey 

No. 158, 

Village: 

Bhujodi 
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Annexure -03 

 

ANALYSIS REPORT OF BOREWELL WATER  

IN AND AROUND THE UNIT PREMISES 

 

GPCB carried out ground water sampling of 10 bore-wells in and around the unit premises 

(Unit and sampling locations are depicted on google image below). 
 

 
S. No. Location Latitude/Longitude S. No. Location Latitude/Longitude 

GW-1 
Nr. Gate No. 2 

of unit 

23°11'58.22"N 

69°44'29.67"E 
GW-6 

Vasudev 

Pindoriya 

23°12'12.53"N 

69°44'55.18"E 

GW-2 
Samavandh 

samiti 

23°12'6.53"N 

69°44'24.78"E 
GW-7 

Govind Hirji 

Gorasia 

23°12'18.47"N 

69°44'46.05"E 

GW-3 
Admin block of 

unit 

23°12'12.53"N 

69°44'30.09"E 
GW-8 Ranubha Jadeja 

23°12'0.42"N 

69°44'55.25"E 

GW-4 
Shyamji Velji 

Gorasia 

23°12'28.15"N 

69°44'35.17"E 
GW-9 Hetubha Jadeja 

23°12'6.43"N 

69°45'40.66"E 

GW-5 
Ramesh 

Pindoriya 

23°12'13.65"N 

69°44'55.45"E 
GW-10 

Dinesh maharaj 

Wadi 

23°11'56.65"N 

69°46'48.14"E 
 

The ground water restoration process of contaminated bore-wells started from 20.12.2019. 

GPCB has carried out ground water sampling of 10 nos. bore-wells in and around the 

industry during 23.12.2019 to 21.07.2020. 

 

The compiled analysis results for NH3-N  are given in the table below: 

Location NH3-N (mg/l) 

 23.12.2019 24.01.2020 27.02.2020 18.04.2020 12.05.2020 19.06.2020 21.07.2020 

GW-1 11.76 9.52 8.4 6.12 7.84 7.28 11.2 

GW-2 0.28 0.28 0.28 0.28 0.28 0.28 1.68 

GW-3 0.28 0.28 0.28 0.28 0.28 0.28 N.D.* 

GW-4 0.28 0.28 0.28 0.28 0.28 0.28 N.D. 

GW-5 33.04 35.84 21.28 18.48 16.8 14.56 6.0 

GW-6 55.44 53.20 48.16 45.36 40.8 35.84 8.0 

GW-7 1.12 0.84 0.84 0.84 0.56 0.56 N.D 

GW-8 7.28 6.72 1.68 2.80 2.52 2.52 3.92 

GW-9 0.28 0.28 0.28 0.28 0.28 0.28 N.D. 
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GW-10 0.28 0.28 0.28 0.28 0.28 0.28 N.D. 

*N.D.: Not Detected 

The compiled analysis results for TDS  are given in the table below: 

Location TDS (mg/l) 

 23.12.2019 24.01.2020 27.02.2020 18.04.2020 12.05.2020 19.06.2020 21.07.2020 

GW-1 3808 4098 3642 3016 4170  3720 4494 

GW-2 3670 4116 4068 3480 4340 3610 5150 

GW-3 3846 4268 3934 3310 4410 3580 4216 

GW-4 3940 4584 4544 3880 5290 5320 4616 

GW-5 6238 7108   6476  5520  6390  6120 7550 

GW-6 7824 6428   6172   5670  7010  6280 7068 

GW-7 5694 6522   6612   5550  6540  5980 7148 

GW-8 3474 3284 2804 3112 3650 3530 3708 

GW-9 2814 2394 2582 2324 3230 3010 2812 

GW-10 1772 1694 1724 1612 2310 1880 1912 

 

 























Annexure-5 

Page 1 of 7 

 

English Translated Copy of MOM 

Minutes of District Level compensation committee for estimate the amount of compensation for environmental 

losses, agricultural losses, animal and human health losses, forest area losses and ground water pollution etc 

caused by M/s. Ashapura Perfoclay Ltd. at survey no. 167, village: Ler, Ta: Bhuj-Kutch, held on dated 

06/07/2020 at 16:30 hrs, under the chairmanship of District Collector and District Magistrate Kutch at her 

chamber.  

Honorable Principle District Judge, Kutch had constituted District Level Compensation Committee on dated: 10/01/2019 as per the order of 

Honorable Gujarat High Court in the matter of Special Civil Application no: 9699/2008 for Kutch district.  

Subcommittee was constituted on dated: 14/05/2019 under the Chairmanship of Sub-divisional Magistrate, Bhuj for assessing the amount of 

compensation for environmental losses, agricultural losses, animal and human health losses, forest area losses and ground water pollution etc due 

to pollution caused by M/s. Ashapura Perfoclay Ltd. at survey no. 167, village: Ler, Ta: Bhuj-Kutch.  

Report regarding this matter submitted by members of Sub-committee vide letter no: Jaman/vashi/136/2020 dated; 17/02/2020 to represent  

Chairman of Sub-committee for further necessary action. Below are the details and detailed reports are enclosed herewith  

Sr. no Department Letter no. and Date Details Details of compensation. 

1. Chief District 

Health Officer, 

District Panchayat 

Office, Kutch-

Bhuj 

No: Jee.Pan.Ka/M/s. Ashapura 

Perfoclay, ler/Survey/2019 

dated: 29/08/2019.  

Surveillance was carried out by 

Primary health Center, Kukma, Primary 

health Center, Dhaneti, Primary health 

Center, Madhapar, in nearby 08 

villages with total population of 5692 

and total household number 1077 from 

date: 23/08/2019 to 27/08/2019. 

Different disease like T.B, Asthma, 

cancer, Kidney, Heart failure, disease 

to new born were surveillance. No any 

evidence was found which shows any 

direct connection with above 

mentioned disease with the pollution 

caused by M/s. Ashapura Perfoclay, 

Survey No. 167, Village: Ler.  

No any evidence was found which 

shows any direct connection with 

above mentioned disease with the 

pollution caused by M/s. Ashapura 

Perfoclay, Survey No. 167, Village: 

Ler.    
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2.  Deputy 

Conservator of 

Forest, Bhuj 

No: 

Ba/Jaman/Te.9/54450/2019-20 

dated: 16/01/2020 

Inspection was carried out by local 

Forest Officer at nearby Ler forest area 

from factory.  During inspection no any 

traces of polluted water discharge was 

found. Waste water is firstly treated in 

R.O. Plant then after remaining water is 

stored in cement concrete hoze and 

disposed by evaporation. No any 

damage is observed due to flue gas 

emission from factory  in nearby  forest  

No any damage is observed due to flue 

gas emission from factory  in nearby  

forest   

3.  Executive 

engineer, 

Irrigation 

department, Bhuj-

Kutch 

kasivi/PB/Pradushan 

aheval/1797 dated: 12/12/2019.  

As per annexure-5 waste can be clearly 

observed at Govt waste land and at 

farms nearby to company, also damage 

to nearby irrigation sources such as 

Dam, Lake, River was observed during 

visit.  

Annexure is also hereby attached which 

includes location and detailed report as 

stated by Sarpanch of Kukma Gram 

Panchayat. Company has blocked 

nearby passage of water bodies such as 

check-dam, river, lake by dumping 

their waste and bund has been 

constructed for movement of vehicles 

which blocks the water passage which 

is required to be removed. Water and 

soil quality might get deteoriate due to 

dumped waste which is required to be 

analyzed from concerned authority.  

Rs. 31.65 Lakh and other charges 

(Water and soil quality might get 

deteoriate due to dumped waste  which 

is required to be analyzed from 

concerned authority) 

4.  Assistant Director 

of Animal 

Husbandry, Bhuj-

Kutch. 

Jipanka/papa/taantrik/rog.poi 

jahneeg/GPCB/aashapura 

perfoclay/2019/3876 dated: 

02/12/2019.  

-According to survey by above team, 

no contagious or non-contagious 

disease or animal dead body was 

found at survey no. 167 and nearby 

area. 

 

-According to record of the 

No contagious or non-contagious 

disease or animal dead, no mass 

mortality and animal deaths, no 

significant decreases in milk 

production and no sample was 

showing any significant abnormality at 

survey no. 167 and nearby area. 
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Veterinary dispensary Kukma, there 

was no mass mortality and animal 

deaths are not recorded at survey no. 

167 and nearby area. 

 

-According to sarhad dairy’s last 5 

year milk procurement data, no 

significant decreases in milk 

production are observed. 

 

-According to above result of blood 

samples shown in the table, no 

sample was showing any significant 

abnormality for biochemical analysis 

of calcium, phosphoric & 

Magnesium.   
5. Deputy Director 

of soil testing 

laboratory, Bhuj 

and District 

Agriculture 

Officer, Bhuj-

Kutch.  

jeepanka/kheti/442/19 dated: 

20/01/2020.  

Comprehensive Opinion: 

Company had discharged chemically 

contaminated waste water into their 

bore which cannot be utilized by 

human and animals  

 

Dust particles discharged by company 

get stick to leaf surface of the crop 

which inhibits plant growth also 

Animals avoid the fodder due to dust 

particles. Animals were not place in 

open farm due to contaminated dust 

particles as they got sick.  

 

Company utilizes chemically 

contaminated water for sprinkling to 

prevent dusting.  

 

During monsoon, Storm water coming 

from company is chemically 

No statistical data available  
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contaminated which runoff towards 

farm creating losses to crops of farm.  

As company has not constructed 

compound wall in their whole 

premises, dust of material comes in 

farm. 

6. Executive 

engineer, Gujarat 

Water supply and 

sewerage board.  

PB/M/s. Ashapura 

Perfoclay/Raa.Pruthukaran/4207 

Dated: 16/12/2019.  

Comparative results of the chemical 

analysis of water from the year 2011-

2019 shows, concentration of Sulphate 

and Nitrate increased. But as per IS 

10500:2012 concentration are within 

permissible limits for potable water.  

Chemical analysis of water shows, 

concentration of Sulphate and Nitrate 

increased. But as per IS 10500:2012 

concentration are within permissible 

limits for potable water. 

7.  Head of institute, 

Central arid zone 

institute, Indian 

council of 

agricultural 

research, Kukma  

Email-dated 07/01/2020 

regarding effect of Polluted 

water on crop by Dr Devi 

Dayal, 
Head, 

ICAR-Central Arid Zone 

Research Institute,  

Regional Research Station, 

Kukma, Bhuj-370 105 

  
 

It is also to be submitted that effect 

of ammonical rich water on the 

crops may vary with other 

anion/cations present in the bore 

well water, the physical and 

chemical properties of the soil, the 

crops and the growing season.  

 

Therefore, the precise effect of the 

bore well water on crop can only be 

ascertained after specific field 

studies as per scientific 

methodology. 

 

In this regard, draft project proposal 

on generating precise data on above 

mentioned subject. The draft 

proposal on the subject  as per 

guidelines of ICAR has been 

prepared and and enclosed for kind 

perusal. 

 It is submitted that it is a draft 

The precise effect of the bore well 

water on crop can only be 

ascertained after specific field 

studies as per scientific 

methodology. 
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proposal only as the final 

proposal after approval of the 

committee and the Director, CAZRI 

Jodhpur will be submitted as per 

your principal approval of the fund 

for proposed project.  

 

Total outlay of the project is costing 

around Rs. 16,35,371/- which will 

vary. 
8. Regional 

Officer, Kutch-

West, 

Gujarat Pollution 

Control Board 

GPCB/RO/Kutch-West/T-

95/452, dated 18/06/2019 

As action against unit for damages 

occurred to environment, GPCB has 

forfeited the Bank guarantee of Rs. 

15,00,000/- submitted by the unit 

and taken  Rs. 30,00,000/- Bank 

guarantee (2 nos. of each Rs. 

15,00,000/-). 

GPCB has recovered penalty of Rs. 

97,50,000/- as an Environmental 

damages . 

The prosecution is filed in The 

Chief Judicial Magistrate Court, 

Bhuj on dated 20/05/2019, Case No. 

1696/2019 as “A complaint under 

section 15 of The Environment 

Protection Act, 1986 on account of 

violation of environmental norms & 

non-compliance of conditions 

enumerated in consolidated consent 

& authorization”. 

The matter has been taken up in 

continuation, O.A. 669/2018 on the 

subject of violation of 

Rs. 15,00,000/- forfeited as Bank 

guarantee 

 

Rs. 97,50,000/-  recovered as an 

Environmental damages 
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environmental norms by M/s 

Ashapura Group of Companies, 

Village Ler, Taluka Bhuj, District 

Kutch, Gujarat before Hon’ble 

NGT, Principal Bench, New Delhi.  

List for further consideration is on 

23/03/2020. The matter has been 

taken up in continuation, Appeal 

No. 40/2019 (WZ) on the subject of 

legality of Environmental Clearance 

(EC) in favour of M/s Ashapura 

Perfoclay Limited for expansion of 

production capacity of bleaching 

clay at the existing unit at Survey 

no. 167, village Ler, near Bhujodi, 

Anjar- Bhuj Highway, District 

Kutch in category 2(b) of the 

Schedule annexed to the EIA 

Notification dated 14/09/2006 

before Hon’ble NGT, Principal 

Bench, New Delhi.  

List for further consideration is on 

23/03/2020. 

SEIAA has cancelled EC accorded 

to M/s Ashapura Perfoclay Limited, 

vide No. 

SEIAA/GUJ/EC/2(b)/366/2019, 

26/02/2019 on dated 03/03/2020 by 

letter No. SEIAA 

/GUJ/EC/2(b)/226/2020. 
As per above details,  
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 Gujarat Pollution Control Board has forfeited the Bank guarantee of Rs. 15,00,000/- submitted by the unit also GPCB has 

recovered penalty of Rs. 97,50,000/- as an Environmental damages . 

 Executive engineer, Kutch Irrigation Department, Bhuj-Kutch has informed to recover  Rs. 31.65 Lakh and other charges as damage 

compensation (Water and soil quality might get deteoriate due to dumped waste  which is required to be analyzed from concerned authority) 

 Reports obtained from other departments do not find any requirement for compensation.  

 These reports are further decided to put up to Honorable Principle District Judge, Kutch for necessary action.  

 

 

 


